
X& . Piper* Ltfid SRAVANA 19, 1898 (SARA) Papers Liid

vatm o r  C stm xh a l P r o ce d u re  (G u ja r a t  
2m» A m w d t.) A c t , 1976

SHRI K. RAGHU RAMAIAH: On
behalf of Shri Om Mehta, I beg to lay 

tbe Table a copy (Hindi and 
English versions) of the Code of Cn- 
xninal Procedure (Gujarat Second 
Amendment) Act, 1976 (President's 
Act No. 30 of 1976) published m 
Gazette of India dated the 7th July, 
1976, under sub-.-iectjon (3) of section
8 of the Gujarat State Legislature 
(Delegation of Powers) Act, 1976. 
[Placed in Library Sec No LT- 
10957/76J.
G is t  or various Centum, and S ta te  
ENACTMENTS ADDED 3 0 THE N-JNTH 
Schedutd op the  C o n s titu tio n , N o ti­
fic a tio n  UNDER REPRESENTATION- o’ THE 
Piopj.c Act. R jsc n T 'i\ 7 ia s  o f  E l fc to r s  
(A m ndt^ R t ’r&s, 1976, Conduct o f
A s s e m b l y  E i tenor.,  ( S i k k i m ) R u l e s , 
1976, R ep o r t  on Ge n e r a l  E j ec tio n ? to  
G u ja r a t  As s e m b l v , 1975 and T a m il  
N adu H in d  R e l ig io u s  and C r ,a RirAUi.F 
E n d o w m e n ts  (A m n d t  ^nd S pfc ia i.

P r o v is io n s )  A c t , 1976

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFP MRS <DR V A
SEYID MUHAMMAD) I beg to lay
on the Tabic: —

(I) A statement (Hindi <tnd 
English versions) giving the g»ct of 
various Central f'nd State enact­
ments added to the Ninth Schedule 
to th'<a Constitution an*! the reasons 
for their inclusion m pursuance of 
tht* direction jiven by the Speaker 
during discusion or* the Constitution 
(Forty-second Amendment) Rill, 
1976.

(21 A copy of Notification No. 
SO  367(E) (Hindi and English 
versions) published in th*e Gazette 
of India dated the 25th Ma>. 1&76. 
issued under sub -section (1) of 
section 8A of the Representation of 
the People Act, 1951.

(3) A coov of the Registration of 
Electors (Amend-nent) Rules, 2976 
(Hmdi and English versions) pub­
lished in Notification No. S.O.

425X13) in Gazette of India dated the 
23rd June, 1976, under sub-section
(8) of section 28 of the Represen­
tation of the People Act, 1950.

(4) A copy of the Conducts of 
Assembly Elections (Sikkim) Rules, 
1076 (Hindi and English versions) 
published in Notification No. S.O. 
426(E) in Gazette of India dated tho 
23rd June, 1976, under sub-section
(3) of section 169 of the Represen­
tation of the People Act, 1951.

(5) A copy of the Report (Hiodi 
and English versions) on General 
Election to Gujarat Legislative 
Assembly, 1975—Statistical.

(6) A copy of the Tamil Nadu 
Hindu Religious and Charitable En­
dowments (Amendment and Special 
Provisions) Act, 1976 (Hindi and 
Er7li„h versions) (President’s Act 
No 24 nf 1976) published in Gazette 
of India dated the 1st June, 1976, 
under sub-section (3) of section 3

of the Tamil Nadu State Legislature 
(Delegation of Powers) Act, 1976 
[Placed iv Library. See No. LT- 
10958/763

RU’Oirrs, ON WORKING OP THE NATION­
ALISED B anks akd A udit Reports, 

THTMOS rOR THE YEAR 1975

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI­
MATI SUSHILA ROHATGI): On be­
half of Shri Pranab Kumar Mukher- 
jee, I to lay on the Table a copy 
pr>ri, c » foll'jwinti Report*} (Hindi 
and English version'?) under sub­
section (8> of section 10 of the Bank­
ing Companies (Acquisition and 
Tranvftr of Undertakings) Act, 1&70- —

11) Report »n thn working and 
activities of the Central Bank of 
India for the year ended the 31st 
December, 1975 along with the Ac­
counts and Auditor’s Report there­
on.

Reoort ‘̂ n tHp working and 
activities of the Bank of India for 
the year ended tne 31st December,


